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Digital Court

1 General Information

Digital Courts — Green Initiative of Indian Judiciary has been developed to make court
paperless/digital with ease to view case-files/documents while sitting at home. Judges can view
all the case-related pleadings, chargesheets, court orders etc of both civil and criminal cases
which aims at making the court paperless.

Key Features
» Facility to monitor the pendency and disposal of cases
» Provision for document viewing
o View e-Filed cases
o View Chargesheets
o View Interim Orders/Judgments
o Digitize existing documents in pending case and upload for further viewing
» Auto-downloading documents, viewing for single case or cause-list
» Annotations, highlighting and editing facilities using open-source tool
» Integrated with JustlS mobile app
o Forsingle sign on
o To view important case marked through JustlS mobile app
» Facilities to view pendency/disposal/brief-case

The Digital Courts has following two components:
e Digital Courts web portal
e Digital Courts desktop app

Majority features are common for both the components. However, Digital Courts web portal
has facility to upload case related documents and Digital Courts desktop app has facility to add

annotations.

The document will cover the Installation steps and detailed functionality of the Desktop App
and Web Portal.
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2 Digital Courts Installation Steps

2.1 Installation Flowchart
The below diagram illustrates the installation steps for Digital Courts on the local machine.

Login in eCourts App Store
and download DigitalCourt.zip

@ (either for C drive or D drive)

\ 4

‘ Save in respective drive (“C:\” or “D:\")

and
Q Extract in the same Drive
‘ Open directory
and
‘ Run check_nodejs.bat

No Install
nodejs

Is nodejs
installed?

[ 9

To open Digital Courts app, click on
“start” file (batch file) in the
application folder

\ 4

A
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2.2 Installation Steps
e Login into the eCourts app store (https://justis.ecourts.gov.in/appstore/)

Login

Jo Code

Enter Jo Code Send QTP

oTP

Fmter OTP
egz8rr | o

egzdrr

e Download “DigitalCourt.zip” (either for C drive or D drive) file from eCourts app store
and save into the corresponding (“C” or “D”) drive.

JustIS Download

JustIS 3
Mobile App

= Digital Courts = Digital Courts

JustIS

Mobile App

Lios ]

Court Management System

for Judicial Officers

L 8 8 & & L 8 8 &

e Right click on “DigitalCourt.zip” and click on “extract here” option (For Windows 11,
click on “show more options” and then “extract here” option).
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e Click on “check_nodejs.bat” file. In case already installed (Refer step 6), “nodejs is
installed” message will appear.

Nodejs is checking or installing ...
C:\Program Files\nodejs\node.exe

is installed

any key to continue . . .

e If nodejs is not installed, installation window opens. Follow the steps below to install
the nodejs.
a. Click on next button

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).

Welcome to the Node.js Setup Wizard

n \' d c The Setup Wizard will install Node.js on your computer.

Cdn(el
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b. Please check “accept the terms in license agreement”.

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).
5 |

End-User License Agreement

Please read the following license agreement carefully n 0 d c

Node.js is licensed for use as follows:
Copyright Node.js contributors. All rights reserved.

Permission is hereby granted, free of charge, to any person obtaining
a copy of this software and associated documentation files (the
"Software"), to deal in the Software without restriction, including
without limitation the rights to use, copy, modify, merge, publish,
distribute, sublicense, and/or sell copies of the Software, and to
permit persons to whom the Software is furnished to do so, subject to

tha fallawina randitinne:

Dccept the terms in the License Agreement

Print Cancel

c. Click on next button (Destination Folder)

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).
- |

Destination Folder

Choose a custom location or dlick Next to install.

Install Node.js to:

C:\Program Files\nodejs\,

Change...

Cancel
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d. Click on next button (Custom Setup)

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).

Custom Setup

Select the way you want features to be installed. n \' d c

Click the icons in the tree below to change the way features will be installed.

Install the core Node.js runtime

2-] corepack manager (node.exe).

2| npm package manager

-] Online documentation shortcuts

+-2-| Add to PATH

This feature requires 57MB on your
hard drive. It has 1 of 1 subfeatures
selected. The subfeatures require
12KB on your hard drive.

Disk Usage Cancel

e. Click on next button (Tools for Native Modules)

Nodejs is checking or installing ..
[NFO: Could not find files for the given pattern(s).
b |

Tools for Native Modules

Optionally install the tools necessary to compile native modules. n 0 d c

Some npm modules need to be compiled from C/C++ when installing. If you want to be able to
install such modules, some tools (Python and Visual Studio Build Tools) need to be installed.

Automatically install the necessary tools. Note that this will also install Chocolatey. The script
will pop-up in a new window after the installation completes.

Alternatively, follow the instructions at https://githut
install the dependencies yourself.
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f. Click on install button

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).

Ready to install Node.js ﬂ \' d c

Click Install to begin the installation. Click Back to review or change any of your installation
settings. Click Cancel to exit the wizard.

® Install

g. Click on finish button

Nodejs is checking or installing ...
[NFO: Could not find files for the given pattern(s).

Completed the Node.js Setup Wizard

Click the Finish button to exit the Setup Wizard.

node

Node.js has been successfully installed.
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h. Close the command prompt.

Nodejs is checking or installing ...

[NFO: Could not find files for the given pattern(s).
hodejs is installed

Press any key to continue . . .

e To start the Digital Courts app, click on the “start” file from the app folder in the
respective drive (“C:\” or “D\”). Server starting command prompt window will appear
then application window will be opened. Upon completion of work on application,
close command prompt window to stop the server.

Nev
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|
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o
= New Volume (C
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@ Digital Court o

File Edit View Window Help

.w Digital Courts

2]

Welcome
Judicial Officer Code:

Judicial Officer Code

Password/PIN:

Enter password/PIN

& Comnditions | eCommittee Supreme Court of India © 2022 . All Rights Reserved.

1] Version :11.0 Disclaimer NK%"
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3 Desktop App

The desktop app can be used in online or offline mode. Some of the facilities such as pendency
monitoring, dashboards are not available in the offline mode.

Functionality of Desktop app is explained below.

3.1 Logintotheapp
The Judge can log-in into the system using JustIS app log-in credentials.
[ JEm

File Edit View Window Help

,,5‘ Digital Courts

24

Welcome
Judicial Officer Code:

Judicial Officer Code

Password/PIN:

Terms & Comnditions | eCommittee Supreme Court of India © 2022 . All Rights Reserved.

1] Version :1.0 Disclaimer NIC %"‘

3.2 Dashboard
Upon successful login, the dashboard is visible on the home page.
The following menu options are available in the system. The menu options can be accessed on
the left side of the dashboard.
1. Dashboard — Overall status of the cases
2. Paperless Court — Enables searching of individual cases and viewing of all the uploaded
documents
3. Query Builder — Enables search / list cases based on different combinations of various
criteria
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File Edit View Window Help

EL

Dashboard
& Paperless Court

Query Builder

@ Pending

@ Dashboard  EEEIETEIES

Alerts

Todays listed

Hi 8

Criminal Total

Pending

deg €33 455

Civil Criminal Total

Disposal in this month
0 po!

g 3 5

Civil Criminal Total

Version :1.0

Districtand ... ¥

o Imp Case

@ Disposed

Undated cases
M n
o u
Criminal Total
Ready/Effective
nm [l
o8 18s
Criminal Total
Contested
mn n
u u

Criminal Total

@ Briefcase il Calender

Q Institution in last month
i3 (] 23

Civil Criminal Total

:Q Unready/Ineffective
~

M5 125 2nb

Criminal Total

-—I— Uncontested

= 3 5

Criminal Total

‘I s Received by transfer in
Lass last month

mn n n
u u u

Civil Criminal Total

Q Delay Reasons
Bl B

Criminal Total

The home page has seven tabs listed. They are:

1. Dashboard
Cause List
Pending
Disposed
Imp Case
Briefcase

N o vk wnN

Calendar

3.2.1 Dashboard

The dashboard provides single view snapshot of cases for the judge. Details are available for

each dashboard category by clicking on the respective buttons. The counts of listed, pending,
disposed, undated, delayed, transferred cases are available on the dashboard. The counts of
cases are segregated into civil and criminal along with the total number of cases.

Dashboard provides a quick glance of the performance of the court and thereby helps in

prioritising tasks for effective justice delivery.
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@ Dashboard i= Cause List @ Pending @ Disposed o Imp Case & Briefcase i Calender
Alerts

xoe dd tution i oy

= Todays listed Undated cases Institution in last s, Received by transfer in

o 0 2) month Lass lastmonth
i i cl o O o o id ic = o 54
Civil Criminal Tatal Civil Criminal Total Civil Criminal Total Civil Criminal Total
: Pending 2_9 Ready/Effective 2_9 Unready/Ineffective (") Delay Reasons

= = =

gbd 25 G521 8t 220 i ne HH f= gb 9B ZBM

Civil Criminal Total Civil Criminal Total Civil Criminal Total Civil Criminal Total
L « .
0 Disposal in this month Contested —l— Uncontested
—
=) i =] n 0 N ! | c
Civil Criminal Total Civil Criminal Total Civil Criminal Total

4 Mational
& _ informatics
== Cenire

Version :1.0 Disclaimer

3.2.2 Cause List
In the Cause List tab, the date-wise cause list is displayed. Details of all the scheduled cases are
also available for review. The urgent cases are pinned to the top of the page.
The user can see the cause list as per Establishment, Court and Cause List Date. The details for
courts under the Judge’s jurisdiction are accessible to the Judge.

e Select Establishment, Court and Date.

e Click on civil or criminal button to view respective cause list.

e Click on the Refresh button to update the data.
By default the cause list displays 100 entries. The user can change the view to 10 or 20 or 50
entries as well.
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@ Digitsl Courts - o >

@ Pending @ Disposed # Imp Case & Briefcase Ml Calender

File Edit View Window Help

@ Dashboard

Establishment | District and Sessions Court... ¥ Court 1-District and Session Judge ¥ Cause List Date 16-11-2022

District and XXHMXUMHMIH XX

District and Session Judge

Show | 100 v | entries Search:

Sr No Cases 4 Party Name $ Advocate ] Documents List #

Matter Relating to Hearing Of Interim Application
1 RCS A/124/2022 Prabhjoutkour Vs Nisha RISHI GUPTA Vs RAMDAS GUPTA = View Files (0) ~
Miscellanceous matters not defined otherwise

2 EX MIC/1/2017 Heeralal Vs Afzal RAJENDRA KUSHWAHA View Files (0) ~
3 EX MIC/10/2020 Hukumchand Vs Mahesh SHANTILAL PATEL
4 RCA/49/2022 Narayan Vs JAGADEESH SURESH KUMAR TIWARI
Matter Relating to Recording of Evidence in Civil
5 MACC/29/2020 Sunil Naganpure Vs Umend Singh @ Chotu MANOJ BHANUPRIY = View Files (0) =
[] MACC/30/2020 Punamchand Naganpure Vs Umend Singh & Chotu MANOJ BHANUPRIY Vs MANOJ BHANUPRIY £ View Files (0) ~
7 MACC/38/2021 ket Dircr Gatnion) Gulbba: Dl Ve Aarcad Sheskiy SHAIKH HAFEEZ QURESHI
(1] Version 10 Discsimer REES b,

For each case, the user can click on View Files to see the relevant case files. The types of files
that can be accessed are:

e E-Filed documents

e Chargesheet

e Order/Judgement

| @ Digitsl Courts - o *

File Edit View Window Help

Establishment District and Sessions Court, K.. ¥ Court 1-District and Session Judge Cause List Date 16-11.2022

District and Sessions Court, Khandwa

District and Session Judge

Show [ 100 v entries Search:

Advocate

Matter Relating to Hearing Of Interim Application

Show| 50 | entries Search:
1 RCS Af124/2022 Prabhjoutkour Vs Nisha RISHI GUPTA Vs RA I
Mi: ‘matters not defined M
Case Pleadings
2 EX MIC/1/2017 Heeralal Vs Afzal RAJENDRA KUSHW I
1 RCA 26 2022 Sevakram_vs state @ 2
3 EXMIC/10/2020  Hukumchand Vs Mahesh SHANTILAL PATEL w2e
. BCS A 125 2017 Sevakram vs state_file A__for RCA 26 2022 1909
4 RCA/49/2022 Narayan Vs JAGADEESH SURESH KUMARTI' © @ 2020 |
RCS_A 125 2017 Sevakiam, vs state_file A1__for RCA 26 2022 19-03-
Matter Relating to Recording of Evidence in Civil S w02 Q
i MACC/28/2020 Sunil Naganpure Vs Umend Singh @ Chotu MANOJ BHANUPRI ,  RCS_A_125 2017 Sevakiam_vs_state_file C1__for RCA 26 2022 I9—C9—° I
(] 2022
& MACC/30/2020 Punamchand Naganpure Vs Umend Singh @ Chotu MANOJ BHANUPRI 5 BCSA125 20107 Sevakiam.vs state_file C2__far BCA 26 2022 19-08- I
202
7 MACC/38/2021 Sakshi Dhope Gaurdian Gulabbai Dhope Vs Amzad Sheikh SHAIKH HAFEEZ QL o |
Final Hearing / Final Argument Matters Showing 1to 5 of 5 entries 1 | Next
8 RCA/26/2022 Sevakram Patel Vs Collector By State SUBHASH CHAND NAGOCRI Vs RAM SEWAK VERMA
Version :1.0 Disclaimer ) _!g E‘:":En":"

* Newly synced files and downloaded files are distinguished by relevant icons to aid access to
Judicial Officers

* Already viewed files are shown with a O icon
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Once the file is opened, it opens in the Okular Tools which has multiple options for annotations.

Il 200503004122009_2.pdf - Okular o X
file View Edit Go Bookmarks Tools Settings Help
{" Bowse = A] TextSelection v = Yellow Highlighter 1 |loF2 \7 ¥ Zoomout | Ftwidth ~ | [} ZoomIn
Hl g

Thumbnails

- Civil Suit No. 412/2009

Kashinath Jadhav & ors. vs. Anjanabai Ghule & ors.

ORDER BELOW EXH. 153
(CNR No. MHPU03-000610-2009)

Plaintiff No. 1 and defendant No. 2(2) are present before
the Court along-with their respective advocates. The parties present
before the Court identified by their respective advocates. Defendant No.
2(2) represents as a power of attorney holder of defendant Nos. 2(1),

2(3) and 2(4). The deed of power of attorney dated 12/04/2018 is filed

2 on record along-with Exh. 155. The record shows that, defendant Nos.

Adding Annotation
Paperless court provides multiple annotation options for Judges to digitally read and provide
comments on case files. There are multiple annotation tools available on the portal:

1. Highlighter 6. Label

2. Underline 7. Squiggle

3. Strike Out 8. Typewriter
4. Inline Note 9. Pop up note
5. Freehand Line 10. Shape

There are multiple formatting options available for each of the annotation type where the
option is to choose:

1. Color

2. Thickness

3. Transparency
4. Font

Note — This facility is available only in desktop app.
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__ iy

In case the toolbar is not visible, click on settings=>toolbars shown, and check the required

annotation tool bar.

Highlighter

The tool provides facility to highlight any text of the document. Various colour and

transparency options are available.

M 200503004122009_1.pdf * - Okular

File View Edit Go

Bookmarks  Tools

B | ) sowse  A] Test Selection
ZuyslERg v oy =@a o Ac

Settings  Help

=5 Yellow Highlighter

B I2IE
Thumbnails
Se v

W Fed

Il Orange
[ vellow
[ Green
B cyan
. Blue

B Magenta
[] white
M Gray u
B elack

/' Custom Color_.

e 0 =
Thumbnails

I 200503004122009_1.pdf * - Okular

File View Edit Go

Bookmarks

Tools  Settings  Help
Bl | M bowse A Text Selection v
LUV SLECS /v =

Yellow Highllghter

nafe]a = =«

B 0%
o 20%
S 0%
W 0%
| B
W s0%
W 0%
| B
| ELS
® W 100%

W EX

niead

M 200503004122009_1.pdf * - Okular

File View Edit Go

Bl {7 eowse  A] Text Selection

Bookmarks  Tools

L2 UL SLECeg Y9y =014

Settings  Help

Yellow Highlighter

o A

1 of 3 N

* 2

[¥] zoomout | Atwidth ~

{71 Zoom In

& T
Thumbnails
- v

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff{AENERIS
stage, the matter is for the evidence of the plaintiff and along with
(ESEvEIoH S ARINatONMANERIEE) the plaintiff has filed said

application Exh.82 with list and the documents upon which the

plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

LRI T |

1 ETE R

£1.a

a a

4z
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Underline

The tool provides the option to underline the text using different available colours. The
transparency can also be varied.

W 200503004122009_1.pdf - Okular
W 200503004122009_1.pelf - Okular File View Edit Go Bookmarks Tools Seftings Help
File View Edit Go Bookmarks Tools Settings Help
{7 Browse  A] Text Selection =/ Yellow Highlighter  +
Bl | {7 eowse A] TeaSeleion v = Yellow Highiighter
. ‘ 2ilysimeevev=0a0n =
2lvsrLERe A vov =@ o A — —pm
— H & E
e 0 = B red — B 20%
o W orange Thumbnails
Thumbnails B 30%
‘ . [ vellow Search v B 0%
o Bl Green “
.Cyan .50%
H ele N 0%
Il Magenta W 0%
[ white t W s0%
[ Gray | S
I slack ® W o0%
# Custom Color...
W 200503004122009_1.pdf * - Okular - a *
File View Edit Go Bookmarks Tools Settings Help
Browse Text Selection Yellow Highlighter Al of 3 N ¥ zoomout | Atwidth ~| 7] ZoomIn
B O Al =2 5| 7
L2 U U SLEDOS /A9 =4 06 A & £ (<}

B e 0 =

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this

stage, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintiff has filed said

application Exh.82 with list and the documents upon which the
plaintiff is relying.
As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Squiggle

The tool provides the option to squiggle the text using different available colours. The

transparency can also be varied.

e 0

L2UUSLEOSE /S v¥-~

Thumbnails

W 200503004122009_1.pdf - Okular I 200503004122009_1.pdf - Okular
File View Edit Go Bookmarks Tools Settings Help File View Edit Go Bookmarks Tools Seftings Help
Bl | {7 srowse  A] TextSeletion ~ =57 Yellow Highlighter B Teome Al Tetsdecion ~ 7 YellowHghighter
+ = i - — .
2ulylsrmoe o=@ o A zilusrBog A vo =g a@na =
o = M fed = 10%
& D E H crange &2, 0 = "
Thumbnails o oo
] vellow Thumbnails
Searct 5 30%
B Green Search v -
40%
.Cyan
M elue L E
B Mogenta I o0x
[] white | RS
B Gray | S
I Black | EuS
# Custom Color... @® [l 00%
B 200503004122009_1.pdf * - Okular - a *
File View FEdit Go Bookmarks Tools Seftings Help
| B} | {7 Browse | A] Text Selection = Yellow Highlighter - 1| of 3 N [¥] Zoomout  Frwidth ~| 7! ZoomIn

=006 6 A | x #

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

Jaicle sl H 1 das ta £lad "] ] A s s
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Strike Out

The tool provides the option to strikeout the text using different available colours. The

transparency can also be varied.

W 200503004122009_1,pdf * - Okular Il 200503004122009_1.pdlf * - Okular
File View Edit Go Bookmarks File View Edit Go Bookmarks
Bl | {7 sowse A] TextSelection ~ =5 Yellow Highlighter Bl | ) eowse A Textselection v 3 v
z2uysrmoe o=@ o A zuuslrmoe v =0a@n =
g 0 = M r=d e 0 = s f
. .Orange L | | ..10%
Thumbnails Th s
[[] vellow bnal B o
Searct 7
[ Green Search v P
.Cyan .50%
B Biue o
.Magsnu
0%
] white L
M Gray . I oo !
W Black oo
/# Custom Color... ® I oox
[ 200503004122009_1 pdf * - Okular - a %

File View Edit Go Bookmarks

B | ) owe A] Tetsdedion ~ -

UV LSsLBEEPa& .9~

S a8 A

[¥] Zoomouw | Atwidth ~ | £71 ZoomIn

£
B e 0 =

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At—this

_d isfortl id f-the-plaintiff-and-al it

the—affidavit-of examinmation—in—chief; the plaintiff has filed said

application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the—origimat—documents—of

S PN PRPS P : alunnder bane £lad ae A ned an A ie en
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Type writer

The tool provides the option add additional text in the document.

]
File View FEdit Go Bookmarks Tools Settings Help
‘ ) Browse  A] TextSelection v 5 Yellow Highlighter v N1 o3 [¥] zoomout | Frwadth v £7] Zoom In
LUV SLBECS /9y Lo oA * 2 o
& 0=
Thumbnails I New Text Note - Okular ? X
B v Text of the new note:
& Dummy text
[ | SPL. CIVIL SUIT NO. 412/2009 :
n filed by the plaintiff. At this
stJ © cacs | ce Of the plaintiff and along with
the amaaviv-or-exammanon-m chief, the plaintiff has filed said 1
application Exh.82 with list and the documents upon which the
plaintiff is relying.
As per the contention made in this application, the plaintiff
is submitting affidavit in chief and the original documents of
laiale sl a 1 A 1. £1.4 A A A la &
B 200503004122009 1.pdf * - Okular - =] *
File View FEdit Go Bookmarks Tools Settings Help
B | {7 eoowse A TextSelection = vellow Highlighter / 1 |of 3 W [¥] Zoomout | Fewndth v [7] ZoomIn
2 UM SLEO S/ -9 =086 06 A | & £ <)
e 0l=
Thumbnails
Searct v

.R_DER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this Dummy text

stage, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Inline Note

The tool provides the option add a short note/comment for the selected text.

W 200503004122009_1.pdf * - Okular

Searct v

File View FEdit Go Bookmarks Tools Settings

[ Inline Note (Alt+6) }

u
Hle O = Tl Nats ——

Viresh

Help

Bl | {7V eowse A TetSelection v =/ vellow Highlighter

LysirL@Eme v~

& 6 A= | & 2

a X
;i'-: Zoom In
(<]

10-06-2022 0254 PM (<)

dumnty text

RDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this

ze, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

13 . . 1 11 £1 1 1 1

M 200503004122009_1.pdf * - Okular

File View FEdit Go Bookmarks Took  Settings

Help

B | {Voowse = A] TextSelection ~ =5 Yellow Highlighter
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o x
;’: Zoom In
o

dummy text

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this
stage, the matter is for the evidence of the plaintiff and along with
the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Popup Note

The tool provides the option add a popup note in the document.

W 200503004122009_1.pdf * - Okular

o X
Fle View Edit Go Bookmarks Tools Settings Help
Bl | {Joowse A] TedSeletion ~ = vellow Highlighter 1 of 3 N [¥] Zoomout | Firwidth | [ Zoom In
2uyslEOe /980K %2 °
& D =-:. Pop-up Note 10002002 0235 M o)
Thumbnails ot
Saarch v

DRDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this

ze, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

W 200503004122009_1.pdf
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: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this
stage, the matter is for the evidence of the plaintiff and along with
the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Freehand Line

The tool enables user to use freehand line to highlight content.

W 200503004122009_1.pdf * - Okular
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: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this
stage, the matter is for the evidence of the plaintiff and along with

the affidavi
application Exh.82

of examination in chief, the plaintiff has filed said

ith list and the documents upon which the

plain clyifig.
As per the contention made in this application, the plaintiff

is submitting affidavit in chief and th
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Shape

The tool provides option to insert various shapes available like arrow, straight line, rectangle,
ellipse, and polygon.

W 200503004122009_1.pdf - Okular - a *®
File View Edit Go Bookmarks Tools Settings Help
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Thumbnails
W Rectangle  Alt:0
Search v
@ Ellipse
L> Polygon
: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :
Perused application filed by the plaintff. At this
stage, the matter is for the evidence of the plaintiff and along with
the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.
As per the contention made in this application, the plaintiff
is submitting affidavit in chief and the original documents of
Iaiale als i 1 A | £1.1 » A A e s
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: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

'_—_9 Perused application Ifiled by the plaintiff. At thisl

stage, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintff has filed said
application Exh.82 with list and the documents upon which the

plaintiff is relying.

As per the contention made in this application, the plaintiff
is submitting affidavit fin chief and the of
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Label

The tool provides option to add various labels/ stamps in document.
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Annotations Example
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3.2.3 Pending
The dashboard gives all the pendency related data. The data is available in grid form as well as

graphical form. Additional filters of case type and case category are provided for deeper

analysis.

@ Digrtal Courts
File Edit View Window Help

@ Dashboard  i= Cause List

Delay Reason

50
80
30

o

. Version :1.0 Disclaimer

@ Digtal Courts
File Edit View Window Help

" District and 5... ¥ 1-District and... ¥

@ Dashboard = Cause List @ Disposed o Imp Case & Briefcase i Calender

mmm @ Age Age Wise Pendency (=] iE)  Delay Reason

R =

Ola 1 Vears

I

n Version :1.0
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3.2.4 Disposed Dashboard
The dashboard provided disposed cases data under different categories. All the facilities are
similar to Pending dashboards.

@ Digital Courts - o x
File Edit View Window Help

m
#ox
@ Dashboard i= Cause List @ Pending @ Disposed & Imp Case & Briefcase il Calender

01-01-2022 To | 16-11-2022 E

mmm 4 5E Age ‘ §E Time to Disposition a

CICIERL R =
Mac G -

B _ AR
Civil Suit I
| [
.
1]

o "
N T T I I T LTS e e
Misc i Apppeal
[ | e

£xe Pen . I
Act E Nature of Disposal i a
100 &
8 50
o @
0 »
20 »
n — -
1] Version :1.0 Disclaimer Nlc irmatc

3.2.5 Imp Cases
All the cases, which are marked as important in the JustlS mobile app, are visible through this
tab.

@ Digital Courts - o *
File Edit View Window Help

[ Districtand 5.+ 1-District and.. T
405

@ Dashboard = Cause List @ Pending @ Disposed & Briefcase i Calender
Imp Cases
SrNo Case No/Disposal Date 4 Party Name
District and Session Judge
BCA/47/2018
1 01-01-1970 Vishnubai Vs Jagdish Prasad
RCS A/54/2018
P Moh: A
2 01-01-1970 remnarayan Vs Mohmmad Ayyub
3 MACC/147/2018 Mohsin Kien Vs Prash
01-01-1970 chsin Khan Vs Prashant
MACC/186/2018 . N
4 01-01-1870 Pratik Vs Jamnabai
Showing 1 to 4 of 4 entries Previous 1 MNext
o Version 10 Disclaimer NICER-
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3.2.6 Briefcase

The facility enables Judges to view previous allocation's dashboard. Once the briefcase tab is

opened, the user will be prompted to select a court and the date range for which the allocation

is to be viewed.

Upon selection of the court, the details of the cases become visible.

@ Digital Courts

File Edit View Window Help

Select Designation Alerts

8hopal:District And Sessions Court Bhopali Ad... SN

01-10-2013 To 03-04-2022 Contested
Uncontested

Total Disposed

Age

) (=]

oA A=

Version :1.0

Districtand S... ¥

1-District and... ~

@ Dashboard = Cause List @ Pending @ Disposed & Imp Case i Calender

Imp Cases
Givil mw Show|10 v /|entries Search: 1
St.No. Case No./Disposal Date ¢ Party Name ¢
® 123 No data available in table
3 4
Showing 0 to 0 of 0 entries Previous  Next
676 1066

Disposal Type

Criminal |

ass0d, Allsmod
Duchaged

Disclaimer

m Criminal | Both |

128 Witdrawn
4 A conded

Natiorat
Do
Conire

3.2.7 Calendar

Similar to JustlS mobile app, cases for selected date are listed along with ready and unready

counts.

@ Digital Courts

File Edit View Window Help

o November 2022 []
Su Mo Tu We Th Fr sa
1 2 3 4 5
[ 7 8 9 10 1 12
13| 14 15 16 17] 18 19
[T EN KD
2 21 23 24

=R

27| 28 29 30

E@ [ o]

n Version :1.0

@ Dashboard = Cause List @ Pending @ Disposed * Imp Case & Briefcase

Showing result for : 16/11/2022

Sr No Purpose Count

1 Final Hearing / Final Argument Matters 1

2 Matter Relating to Hearing Of Interim Application 1

3 Matter Relating to Recording of Evidence in Civil 3

4 Miscellanceous matters not defined otherwise 3
Criminal Cases (8) , Ready (2) . Unready (6)

SrNo Purpose Count
1 Argument before Charge / Charge 1

2 Bail and Ancillary Matters 1

3 Final Hearing / Final Argument Matters 2

4 Matter Relating to Recording of Evidence in Criminal Matter 1

3 Miscellanceous matters not defined otherwise 3

Disclsimer NIC ==
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3.3 Paperless court
The menu enables judge to review all the case details and documents related to the case. The

cases may be searched individually or through cause list.

Select Paperless court = View case pleadings

3.3.1 Individual Cases
The form enables Judge to search individual case.

@
File Edit View Window Help
[# Individual Cases i= Cause List
Establishment District and Sessions Court, Khandwa
Case No 105 Year 2021
Version :1.0

Case Type

District and Se... *

View Case

CRA

Sukhlal
Vs
State By Ps Pandhana

Select Designa... ¥

Show |50 | entries Search:

File Name L

Case Pleadings

Uploaded on &

i CHARGE & 02-08-2022 Q

5 EXAMINATION OF ACCUSED-CONFESSION o
U-S 164 OF CR. PC. &

B INDEX & 02-08-2022

4 NON ADMITTED DOCUMENTS & 02-08-2022

5 ORDER SHEETS & 02-08-2022 Q)
ORDERS-JUDGEMENTS-APPEAL-
REVISION-BAIL ORDERS-SUSPENSION

3 02-08-2022 @
ORDERS-CERT. UNDER 428 CR.P.C.-
SENTENCE WARRANT &

7 OTHER DOCUMENTS & 02-08-2022

8 PROSECUTION ADMITTED DOCUMENTS & 02-08-2022
PROSECUTION CASE-CHARGE SHEET-

9 02-08-2022 @
COMPLAINT &

0 PROSECUTION-COMPLAINANT EVIDENCE o
L]

1 CRA_105_2021_SUKHLAL_VS_STATE & 13-10-2022 ©

A NN A National
Disclaimer Lo | A

When the system is offline, only cause list tab is available and ‘network not available’ message

is displayed.
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@ Digital Courts o X
Edit View Window Help

Intranet/VPN Network is not available

NG

= Cause List

Establishment District and Sessions Court, ... Court 1-District and Session Judge ™ Cause List Date 16-11-2022

District and Sessions Court, Khandwa
District and Session Judge

Show | 100 + | entries

Advocate Documents List ¥

Party Name

RCS A/124/2022 Prabhjoutkour Vs Nisha RISHI GUPTA Vs RAMDAS GUPTA Files (0) ~

2 EX MJC/1/2017 Heeralal Vs Afzal RAJENDRA KUSHWAHA
3 EX MJC/10/2020 Hukumchand Vs Mahesh SHANTILAL PATEL
4 RCA/49/2022 Narayan Vs JAGADEESH SURESH KUMAR TIWARI Vs MRIDUL KUMAR SHUKLA )
5 MACC/29/2020 Sunil Naganpure Vs Umend Singh @ Chotu MANQC) BHANUPRIY
[ MACC/30/2020 Punamchand Naganpure Vs Umend Singh @ Chotu MANOJ BHANUPRIY Vs MANOJ BHANUPRIY
& MACC/39/2021 Sakshi Dhope Gaurdian Gulabbai Dhope Vs Amzad Sheikh SHAIKH HAFEEZ QURESHI
8 RCA/26/2022 Sevakram Patel Vs Collector By State SUBHASH CHAND NAGORI Vs RAM SEWAK VERMA
(1] Version :1.0 Disclaiter HH:“‘“‘“@T"’

3.3.2 Cause List
Refer Section 3.2.2 for details.
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3.4 Query Builder

The menu allows customized report generation. Options are provided to select multiple criteria
or different combinations of various criteria to view the respective case list/ generate report.
The list can further be viewed case type wise or stage-wise by selecting corresponding tab. By
default, list of cases in the current briefcase is available.

@ Digital Counts - o X

file Edit View Window Help

4[| case Type
Date Filing Date
4 Caed & 4 off Dateof % 4 Net Next? Delay § Dateoft for § Select =
Number Year Party Name Filing Registration Section Date Stage  Reason Decision Disposal
Madhya Pradesh Registration Date
Il Select v
e ) Listed on
RCA/56/ Jinesh Jain Vs 26-09- 5o oo CODE OF CIVIL 24-11-
;P I201 On e a2 W o022 2022 GumeetSingh 2022 28092022 pROCEDURE %6 02 WS Select v
Kiipal Singh Vs e oo -01-
2 MP12010051902022 %oh?z(/” 2022 Mohammad ‘23,".5 05-08-2022 5322‘ ws =
Mohsin @ Rajs 2022 2 +0) stage
EXMIC/36 Lakshmibai Vs 08-08- " 23-02- =
3 1201009662019 PAMIC/36 2010 LHSHEES B2 21-08-2019 B ws ooty nesion
Parties not
BXMIC /59 15-11- CODE OF CIVIL 24-11- interested - . Act - Section
4MP12010074232018  PXMIC/ 5% 2018 Dineshvs sakir  Jojh' 19112018 SOEQRCVIL oprps 2411 ws i +
litigation, + Party Details
— Rakhi Sarpal Vs 5 — +Party D
uC /83 / Commissionar By 04-12- 11 1> -12-
5 MP12010066442020 s/ 2020 QOO 6y 11-12:2020 30765)  Jpan STEPS
Nigam Khandwa
Sakshi Solanki Vs
MIC/4 17-02- C F CIVIL -11-
6 MP12010011902022  SAMIC/4 2022 Nationsl ns. o T 24022022 Sk oL (021 B ws
MACC /50 Seemapal Vs 18-01- 03 MOTOR 18-01-
7 MP12010003082021 YRS/ 50 2021 Seemapal 101 02032001 WOOR. L tes140a 1801 evipence
Mohamad Sultan
RCSA /141 17-10- -10- SPECIFIC 05-12-
s wpiot0067932022 ISR/ 141 2022 Vs et singh 11 o020z ZEEEF,  veare 90 ws
Deepak Gaurdian
Jyotibai
MACC /15 A i 1612+ 2501 MOTOR 19:01-
swprzotooros2020  YHEC/1S o2 Wiahannive I8 ssor2on VOIOR. Ly tesmo 301 evioence
Firdos Bagwan
Parties not
annomemnannrraransn  EXMIC/37 ancn POWAN PATMATVS 06-09- mmmnmmen  CODEOFCIVIL mmcmer  09-12- .. interested -
. Natioral
Version :1.0 Disclaimer REEC i

The case list can be filtered using multiple filtering criteria to generate customised reports. The
filtering criteria are available on the right side of the page.

@ Digital Counts - [m] X
File Edit View Window Help

Case List Case Type Wise Stage Wise ® pending | O Disposed n
®cwvi O crminal O gotn

Show [10_v] entries Search: /7 o o o + [ case Type

Filing Date

Sr No. State s €ivil Count 4 Select x

Madhya Pradesh 221 Registration Date

Total: 221 ‘ Select 2

Listed on
Showing 1 to 1 of 1 entries Previous Next
Select v

+ Stage
4 [ petay Reason
+ Act - Section

~+ Party Details

Version :1.0 Disclaimer N!c:.’"f'"w"*'
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@ Digital Counts

m

2ox

File Edit View Window Help

Show [10_»] entries

Sr No.

Case List Case Type Wise

Madhya Pradesh

State

® pending Disposed a
®civil O criminal O Both
+ [ case Type

Filing Date
Select

Showing 1o 1 of 1 entries

Version :1.0

Previous Next

Select

Listed on

Select

+ [ stage

+[] Delay Reason
- .Act - Section

4 Party Details

NICE=-
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4 Digital Courts Web Portal

The web portal (http://digital.ecourts.gov.in) provides the additional facility to upload case

related documents whenever required. All the other facilities are common as Desktop App except the
annotation facility.

4.1 Uploading Case Documents
To upload a case document, select Paperless Court—> Upload Case Pleadings

4.1.1 Case Upload
e Select establishment, case type and enter case number and click on Go
o Enter file name and choose the document file.
o Click on Add file; multiple documents can be added for uploading.
Click on submit to upload the document/s.

To merge documents, check the boxes corresponding to the required documents under
Merge files column

i ‘

Upload Case Pleadings

- Paperless Court
X Case Upload i= Causelist Wise Upload i= Index

@ Dashboard

> Upload Case Pleadings
> View Case Pleadings Establishment District and Sessions Court, Khandwa v Case Type Select
@ Query Builder Case No Case No Case Year 4
Year ]

File Enter file name Choose File | No file chosen + Add File

Name Note: File name should not contain special characters,
except underscore ()

Version :1.0 Disclaimer
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P
g0

Establishment D6.6,0,0.9,6.0,0.3 y Case Type AS
Case No 1 Case Year 2022 4 Go P190.6.00.9.0.4
Vs
KUXKXXXX

Enter file name Browse... | No file selected. Choose file

Note: File name should not contain special characters, except underscore ()

oA Submit

File Name

Show 50 v |entries Search:

Uploaded

3 File Name on
1 test 2022-11-16 m

Showing 1to 1 of 1 entries

Previous 1 Next

National
Version :1.0 Disclaimer lg Sormeics

4.1.2 Causelist Wise Upload
Option is provided to select case from cause list for uploading the document.

e C(Click of Upload button corresponding to the required case and follow the procedure specified in

Upload Case Pleadings
X, Case Upload i= Index

Establishment District and Sessions ... * Court 1-District and Session ... * Cause List Date 16-11-2022

District and Sessions Court, Khandwa
District and Session Judge

section 4.1.1.

Sr

No Cases Party Name Advocate File Name Upload Causelist
Matter Relating to Hearing Of Interim Application

1 RCS Prabhjoutkour Vs Nisha RISHI GUPTA Vs RAMDAS Please Enter File Name Browse... No file selected.

Miscellanceous matters not defined otherwise

2 EX MJC/1/2017  Heeralal Vs Afzal RAJENDRA KUSHWAHA Please Enter File Name Browse... No file selected.
[e——)
5 { W . National
Version :1.0 Disclaimer E S, informatics
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4.1.3 Index
Indexing can be done for the uploaded files through this form.

e C(Click on the Add Index button corresponding to the document to be indexed.
e Enter Index name and corresponding page numbers; click on Index Document button. Added
index details will be displayed under the document name.

i _
X, Case Upload i= Causelist Wise Upload m

Upload Case Pleadings

Show 10 v entries Search:

Index Page Nos.

CRA/22/2022

{=Add Index ‘Hvr-_m ent Title : ¢ X

No Index Created for This

Document
No Index Created for This
Document

- Sy = 4 National
Version :1.0 Disclaimer H'{ informatics

Enter Index Title

To Page
No.

B Index Document

Enter Fror Enter To P

Vi 1.0 iscl ﬁicl formt
S informatics
v fersion :1. Disclaimer Centre
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